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M/s Midland Plastic Ltd.  ….                                 Appellants 
M/s Super Sack                                           (Rep by NONE) 

 

VERSUS 
 

CCE & ST, Indore   .…                              Respondent 
(Rep. by Sh. R.K. Manjhi, DR) 

 
 

 

 

 

 

CORAM :    HON’BLE MR. JUSTICE (DR.) SATISH CHANDRA, PRESIDENT 

  HON’BLE MR. ASHOK K. ARYA, MEMBER (TECHNICAL) 
 

 

                                                             

 

FINAL ORDER NO. 50595-50596/2017 
 

 

 

PER JUSTICE (Dr.) SATISH CHANDRA : 

 

 

 

 List revised.  Neither anybody appeared on behalf of the 

assessee-Appellants nor any adjournment application is filed.  Shri R.K. 

Manjhi, learned DR, appeared for the Respondent-Revenue.  From the 

record, it appears that both the appeals were filed in the year 2008 and 

thereafter on 10.06.2016; 02.08.2016; 06.09.2016; 03.10.2016; 15.11.2016; 

and 02.01.2017 the matter was adjourned on one pretext or the other.  The 

conduct of the assessee-Appellants shows that they are not interested in 

pursuing the appeals.  
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2. It may be mentioned that as per the maxim VIAILATIBUS ET 

NON DORMIENTIBUS JURA SUB VENIUNT, law helps those who are 

vigilant and not those who go to sleep. 

 

3. In view of the above, both the appeals are dismissed for 

default.  
 

(Dictated & pronounced in the open court) 

 

 

 

(ASHOK K. ARYA) 

MEMBER (TECHNICAL) 

 
(JUSTICE Dr. SATISH CHANDRA) 

PRESIDENT 
 

 

 

 

 

 

Golay  


